
Sanjay Kurnar 

1/24.9.96 	I 	 Sri. S. P. Sinha, Dy. Registrar I/C. 
.... 

The learned counsel for the applicant is absent. 

There are sOme deects in the application, which must be 

H 	 removed by 23.10.96. 

—;.,/ rA 

H 	
-, ( S. P. Sinha ) PKL 	

Dy. Regi stra r 

	

2 ./ 24.10.9.6.1 	The learned counsel for. the applic.nt is absent. 

	

- 	The defects have been renioved. Let this case be placed 

before the Hon'ble Bench on 11.11.96 for hearinQ on 

1. 	 admission. 

H 

	

/cBs/ . 	 ,.. 	
. 	 .(M ?L..Pswn) 

Dy. Renjstrar. 

Un the request made on oehalf of the 

learned counsel for the applicant, matter 

adjourned to 19.11.96 fora&nissiO. 
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(V .N • 1e hr otr a) 
Vice—Chairm a, 
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4.1 19:./ 11/96 	Shri M.K.' Sinha, )II couns 	for-tt 	pp1icnt. 

Partly heard the i'ear ed counse 
I

for the 

applicant on admion. Du,p'(m the c r e of aroument, (  

the learned coy 'sél forj4o appli nt s ys that.he 

wants furthe/time tArnuethe atter. List as part- 

-heard on .12.96 	fore me for hearincon admission. 

/CB.S/ 	 (V.N.Mehrotra) 

Vice -chairman 

5.1 19.11 96. 	js5 requested by the ledrned cou.nsel for the 

applicant , list it on 10.12.96 before 15inole Member 

Bench for hearing on admission. 	(\ 

/c13s/ 	 (U.N. Mthrotr3) 

Vice —ciairman If 

6.! 10.12.96. 	None appears for the applicant. l List it 

on 14.1.97 for admission. 

(v.Nj r4ehrotra) 

Vice-chairman 

LjSt on 06,02.1997 for admission. 

vjceChajr ma n 



3. 

hri S..Sinh, counsel for the applicant. 

Heara. the learnea. counsel for theapplicarit 

on the question of ac.mission. Admit. Issue notices to 

the respoments to file their reply within fou.r weeks 

fm tay. Rejoiner, if any, mayDe tilea within two 

weeks thereafter. Requisites to be fileQ within a week. 

List on O.04.1997 before the Regist4r for 

completion of pleaaings. 	

\j 
(v .jN.I'ehrotra) 
vice- .hai. rma n 

None for the parties. Ws has not yet been 

11,103.G7 .97 

filed. Put up on 16.5. 1997 for SR and W/s. 

( S. .Sinha ) 
Dy.Registrar I/c 

The learned counsel for the applicant is 

prEsent. None for the respondents. W/s has not yet 

been filed. The learned counsel prays for placing 
this applicatIon before the Hon'ble Bench for withdrawal. 
Considering the submissions of the learned Counsel 

for the applicant, let it be listed before th 
Hon'ble Bench for direction on 3.7.1997 	 - 

S.P.$jnha ) 
Dy. Registrar I/c 

Shri M.K.&mbastla, counsel for the applicant. 

The lea 	counsel for the applicant states 
that as the applicant has been pmitted to joir/ the 

s e xv ice, the O.A.  has beconre infructuous and S o the 

applicant does not want to piss this applic%tion. 

The 0.. is accordingly aismissea as zithtrawn. 

(v ..'Mehrctra) 
S KJ 
	 vice-Cl-ia irnan 


